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Present: Shri S.K.fupta, counsel for applicint

Ms. Kanika Vadera for Mrs. Avnlsh Althvvat, counsel for
respondents

MA227512004

OA-2391r2003 vras disposed of on 3.8.2fiI4, The respndents vrere

directed to pass a fiesh order ln [$t of the findhgs that had been anived at

ufile dspo$rg of the orighal apdication.

The applicant contenG that &+te the trections and sufficient time

having been dapsed, no fresh order has been passed.

TaIOU $ock of the totaEy of fads and the clrcum$ances, t is

&eded that h tenns of the order passed, the fiesh order, as dFeded bythb

Trilrunal, may be passed uthh three months from the date of recefif of a

copy of this order.

tllfth these d[rections, MA is tlsposed of.

(s.r:k*r
Mernber (A)
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( V. S.Aggarvnl )
Chaftman
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